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Heard •n 	24-.4..98 	 nate of Judement : 

ORDER 

Heard Ld.Advocates.f both 	the parties •ver an application 

under Section 19 of Indian Adajnjstratjye Tribunal Act, 1985 for 

direction upon the respondents to allot railway quarters in favour 

of applicant N9.2 on clapassionate ground under the Father and Son 

Rules out of turn basis vide application dated 14.4.86. 	Accsrdinq 
: to the applicant, despite several representations have been wade 
r. by the applicant, respondents did not take any decision in this 

re!ard. 	Rather, instead of taking any decisio, the respondents have 

served evictien notice upon the applicants vide letter dated 21.2.97 

(Annexure 'H' t, the application). 	The applicants wade repx•esenta 

tions to the concerned autherity for all.taent of his father's 

quarters in fav.ur of him out of turn an the basis of the service 

rendered by his father in the railway depart*ent. 	In view of the 

aforesjd circuastances, I am of the view that respondents hem! F- 

l.yer, should censider the representations for !iving appropriate 

relief as per rules ased for. 

2. 	It is found that the respondents did not take any decisIon 

re!arding allitwent of quarters under the Father and Son rnules out 
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of turn as prayed for till dae. Insteadhe respondents started 

eviction Lfor vasating the quariers already in possession 

of the applicants. 

3'. 	In view of the ci cuastances, I think that it is a fit 

case to direct the respondents to take decision regarding represen-

tation of the applicants in accordance with the rules within 4 
dy 

eoks from theFrecipt  .f this order and the applicants be cnrnuni-

cated the reasoned decision within one a.rth from the date of taking 

decision in this regard as per order of this Tribunal. Till then 

respondents are restrained from taking any action in pursuance 

of the letter dated 2l.2.97 (Annexure 'H' to the application). 

Accordingly, application is disposed .f awarding no costs.. 

( D. Prkayastha ) 
Menber(J) 
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